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It). the organisations in the Kotta- 

yam and Emakulam districts of Kerala 
which are getting such grants from 
the Union Government ? 

THE MINISTER OF WEL.F.4RE 
(SHRI SITARAM KESRI) : ( a )  ta 
(e) A statement giving the informa- 
tion is laid on the Table of the 
House. 

(a) and (b) Grants are being 
given under the Scheme of Assis- 
tance to Organisarions for the Dis- 
abled Persons. 

- -  _ --- 
society, who are to become the funue 
citizens. In a set up of ours, it is neces- 
sary to give them the maximum, social 
security. The Government is bound 
to give them ed~~catiorlal facilities a h .  
But, unfortunately the Governmental 
agencies in this regard arc very fw. 
The Govemme~t is doing a pod  thing 
hv pivin? ,mnt-in-rdd and other as+- 
tance to voluntary oqanisations. There 
are very good number of voluntary 
organisations. My question was 
whether or not the Government PO- 
poses to increase the grants to certain 
voluntary organisations which are 
doirlc very good service. Unfortuna- 

(c) and (d) Vohmtary Organisa- 
ticm normally in existence for two 
years or mcrc from the date of re- 
gistration which arc not nln fnr 
profit of my individual or 2 bcdy of 
individuals are eligible for assista~cr 
for providing scwices for the dk- 
&led 

tely, the ancwer given is not to that 
particular point. So. to be more speci- 
fic, I would like to know from the 
HOP Minister whether or not the pre- 
sent grant. which is given to students 
studying in educational institutions 
run bv some vnlmtarv orpnisations, 
of Rs. (50 per child could be increased. 

(e) ' k o  or@satiOllS in Kottapm Secondly, there is delav in givinr 
Dist* which received financial grants to k -dents RS well the 
assisr,mcc during 1990 -91 are : recnmnr! grants to the teachers. 1 

would like to know whether this delay 
Komvam Sefvice 'o- wtj*~!il bc avoided or not. 
&ty. 
S.H. Mount. 
Kottayam. 

SHRl P. C. THOMAS : Sir. thc 
- - d * p h w i c a n ~  
B s s d i  cbildren are pethap tb 
mort ualorftwa* cwrcn  in our 
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SHRI SITARAM KESRI : Sir, 
BO far as voluntary argadsations are 
concernad, we sanch ganls to 
them according to thdr strength. As 
regards the &lay, the hm. Mernbcr 
has himself said that the State 
Governments take time in sending 
recomrnen&tiont which causes de- 
lay. At my level, I would like to give 
an assurance that tbae would not 
be any delay in saattionlng tbe grants. 
So far as raising the amount of grant 
for the children is cuacar#d I sban 
consider the suggesdon. 

[EngUsh] 
*SHRI PC. THOMAS : Sir. in 'c' 

part of my questian. I had s p c i f i -  
cany asked about voluntary orpanisa- 
tions in two distrkts of Kcrata but 
unfortunately, the answer given is  
not complete. I am sure that the 
number of institudans which arc 
stated are not the only institutions 
which are getting grants. Win the 
ban. Minister be pleased to check up 
the matter again and give a umplete 
list of such organisations which are 
getting g r m k i d  in Ernakulam 
and Kottavam dWc4s d K d  ? 

Kottayam and Asbanilayam me om- 
cerned, we give grant to both these 
organisatinns. An amomt of 
Rs. 66,687 and Rs. 34.848 wos @en 
to Kottayam during the years 1989-90 
and 1990-91 respectively. The other 
organisation was given Rs. 9,855 in 
1989-90 and Rs. 66,213 in 1990-91. 

SHRl ATAL BIHARI VAJPA- 
YEE : Kottayam is not an organisa- 
tim, it i s  a district. Tlte hon. Mem- 
ber has asked about the organisa- 
tions in that district. 

SHRI SITARAM KESRI : Tbii 
is the name of organisatioa &o. 
Kottayam Social Smtice Organha- 
tion is a voluntary or- 

MR. SVENCER: It is in the name 
d district. 

SHRI SITARAM KESRI : It may 
be a district but there is an orgmisa- 
tion by that name abo. 

SHRT BASUDEB A m :  
Mr. Spcaka, Su, T would like to ask 
as to what is tbe criterion for @ug 
grants ? Is the matter of grants con- 
sidcrcd only after receiving mxm- 
mendations from the state- Govern rm ~e mtions merit? mae & a whmtuy m- 

tlve9 fot ttKirm smb? the case but it is pen- for hsr 
(Tmskrtlbn] six months with the W i .  

SHRI SITARAM KESRI : Wk Ca- [fi&?Wl 
tainly sandqa gmnb to the voluntnry 
oganiutions wb5 r d e r  god rr- That Mtution has get to teaioc 
* * g u c * e m ( I I .  g . n t b m t h e  M i n k a y o f W e b  
w M ( h o - d e e  m y m Q i q w p o d W *  M.3 
~ 1 p d & ~ ; k ~ ~  I L n o w W b a t E s h a i Q L h ~  
t o ~ ~ b ~ r r ~ ~ h r r  fboPtaO mt 
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'arganisations who are doing very 
good work for the handicapped and 
mentally retarded children ? 

SHRI SITARAM KESRI : Sir. so 
far as thc pendi~g application of the 
voluntary organisation in Durgnpur 
is concerned. I would like to ten the 
hon. Member that I would look into 
the matter and so far 3s gving grants 
is  cmcerned. 1 agree to his sti~csticsn 
that we shorrld pay mare attention to 
the opnisations which arc doin? 
.good job in this field. 1 assure the 
hon. Member that I would try to get 
maximum grants released for those 
organisation which are doin? yeoman 
smicc to particulnr catqories of 
people like the mentally or phvsicalh 
retarded. handicapped or blind. 

SHRI BASU DEB ACHARTA : 
What is the criterion ? 

SHRI SITARAM KESRI : Crile- 
r i m  is that the State Government 
looks into the case of the applicant 
and they sends recommendation rc- 
gatding the organisation to the Ccn- 
tral Government and then on that 
basis we sanction grants. Besides, if 
I get any information about that or- 
gmjmtion. 1 wmld look into it and 
M o  r r d n p t y .  

SHRl RANI VlLAS PASWAY : 
What abut t h w  who indulge in 
incleEafarities? 

T I  DTL KUMARI 
IRSXNbARI: Mr. Sucakcr, Sb 1 
+ h i r d a r k d K h ~ ~ . ~ c l ~ b d f h ~ ~  

any provision would be made to pro- 
vide .grants to voluntary organisations 
for housing for handicapped children 
just as they get grants for their adu- 
cation. 

SHRI SITARAM KESRI : Does 
the hon. Member mean by their reha- 
hititation . . . . (Inrcrruprions) . . . . 

MR. SPEAKER : She means by 
housing. 

SHRI SITARAM KFSRI : T h e  
question of housing is not related to 
my Ministry. Suppose a handicapped 
prm i s  admitted to a hospital for 
treatment. the matter relates to Health 
Department. M e n  he comes nut of 
the hospital he hag to be rehahilitnt- 
ed or arraneement for a housinp is to 
bc made for him. T h e  latter does not 
relate to our ,Ministry. 

SHRI DlGVIJAYA STNGH : 
Mr. Speaker. Sir I would like to rick 
the hon. Minister as to how much 
allocation was made for voluntvv 
onanisations in 1990-91 Rudaet snd 
how milch amount has already been 
P p e n t  ? 

SHRl SI'TARAM KFICRT : Sir. I 
do not have the fimm right now. 7 
will tell the hen. Member about it .. - - later. 
MR.' SPPAUER: When you eive 

these figurn Inter, please give them in 
writing. 

SHRT SlTARAM KESRI : Sir. 1 
wrmld supply fhe htmatim to him. 

SHRI I)TGvrJAYA SMGH: 
Mr. Suealter.' Sir. I want to make this 
su-h becnrwc hnqc arnannt at 
f%nM3SAans ~ t o b b ~ m n h r  Ws 
ccbcmc. I hive bGtn told ha! sitber 




